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PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION No. 43 of 2025

IN THE MATTER OF:
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VERSUS
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ORIGINAL, APPLICATION No. 43 of 2025~ e

IN THE MATTER OF:

DUSHYANT ROHTA

VERSUS
STATE OF UTTAR PRADESH & OTHERS

RESPONSE ON BEHALF OF RESPONDENT NO. 6 IN COMPLIANCE

OF _THE_ORDER_DT. 29.01.2025 PASSED BY THE HON’BLE

" NATIONAL GREEN TRIBUNAL, NEW DELHI
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1. That I, the Deponent in the above captioned matter am fully conversant

with the facts of the case and is competent and authorized to swear the
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2. That I state that the contents 0f1tl§Qsponse have been drafted by my

counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

L Backggound of the Matter

3. That in the present matter, the applicant has alleged encroachment on the |
land of the water body and that 'Krishna World Colony at Meerut is being
unauthorizedly constructed on a public water drain at gata no. 346 area

~measuring 0.1260 hectares, Village-Murlipur ‘Gulab, Tehsil and District
Meerut, Uttar Pradesh and irrigation canal gata no. 47, 48 and 49, Village-
Shobhapur, Tehsil and District Megrut, Uttar Pradesh. That the plea of the

applicant is that public water drain and irrigation canal have been

encroached upon while developing the residentia] colony. )

II.  Actions taken for demolition

4. That it is respectfully submitted that the Deponent has written a letter dt.

02.09.2025 to the Superintendent of Police, Meerut. That vide the said letter

- it has beerintimated regarding the deployment of additional police

force to ensure smooth conduct of the demolition Programme of one city
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/ Engineer-IV, Meerut Division Ganga Nagar, Meerut had requested for
/ police force to maintain law and order during the demolition scheduled on

04.09.2025 at the aforesaid sites. That for the peaceful execution of the said

programme, the following additional police force was sOUEH"

« Inspectors — 02
« Sub-Inspectors — 15

. Male Head Constables/Constables — 10

. TFemale Head Constables/Constables — 25

« Fire Tender — 01

A copy of the letter dated 02.09.2025 is annexed herewith ANNEXURE R-1.

5 That further, the Executive Engineer, Meerut Division, Ganga Canal,
Meerut has written a letter dt. 06.09.2025 to the Additional District
Magistrate (Administraﬁon), Meerut. That vide the said letter it has been
informed that on the scheduled date of demolition i.e. 04.09:2025, various
officials, under the leadership of the Tehsildar, Naib Tehsild&, Sadar

Tehsil, District Meerut, and the Circle Officer, Daurala, District Meerut,
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relating to the culverts/te site before the Tehsildar, gadar, and the

departmental team. That upon examining the documents; the Tehsildar,

Sadar, suggested that demolition should only be carried 0% R PEES

vetification of the said documents on a subsequent date- Consequently, the

demolition could not be completed. That the said letter was copied to the

deponent.

A Copy of the letter dt. 06.09.2025 has been annexed herewith as

ANNEXURE R-2.

6. That the deponent is duty bound to fulfil the obligation which are assigned

under the law and directions passed by this Hon’ble Tribunal. The

Deponent is fully committed to ensure strict adherence to the orders of this
Hon’ble Tribunal and undertakes to “faithfully comply with any further

directions or instructions that may be issued by this Hon’ble Tribunal,

without demur or delay.

7. Hence, the present response is being submitted for the kind perusal of this -

‘Hon’ble Tribunal. It is prayed that the same be taken on record.;, =1
- \:\Oi PSS




153

VERIFICATION

Verifiedat_Meeyy+ : on this)s 9] (g‘l’aﬁiSeptember, 2025, that the

NOT et NOLE

contents of the above affidavit from paragraphs 1to

true and correct to the best of my knowledge and belief. NO

\ 1
7 are believed to be

part of it is

false and nothing material has beén concealed therefrom.
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